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CENTPAL ~INIST~TIVE TBIIUNAL 

AI.IAMB@ BSWH, AJ,INi""D· 

OPEN CQJRT 

Allabaead, this the 23rd day •f Septeuer, 2004. 

QJOHJM ; ~. MR. JUSTICE S.R. SIN:iH, v.c. 
HQ-1. MR. o. R. TIWARI. A.M. 

O.A. Ne. 391 ef 1997 

Lallaani Yadav sen •f Sri Jhinke>o Yadav nsident •f Villa1e 

Dehari Pest Office Gedbana Pelice Stati•n ~wai, District 

Aza•1arh ••••• • •••• Applicant. 

C•unsel fer applicant ; Sri R.P. Yadav. 

Versus 

l. Uni•n ef India tbreu9h its General Mana9er, Nertbern 

Hallway, New Delhi. 

2. The Divisienal &1lway Mana9er, Northern &llway, Luckn.w 

3. The Assistant Persennel Officer, D.R.M's Office, N•rthe 

Railway, Lucknow ••••• 

Ceunsel f •r .tesp•ndents ; Sri P. Mathur. 

0 RD ER (OML) 

BY HON. MR. JUSUCE S.R. S~H. V.C. 
' ' ,,-

Heard Sri R. P. Yadav, learned counsel fer appliCatt 

Sri P. Mathur, lea.med Standin9 Counsel .repmsentin! tbe 

Railway administration and pel:\lsed the .records preduced 

ity Sri F. Mathur. 

2. The applicant has Jteen w«>rkin9 as Perter •n 

centract ~asis at Railway Station Varanasi Cantt. lbe 

applicant and ethers instituted Writ Petiti•n (Civil) N•. 

507 •f 1992 Nati•nal Federati•n •f Hallway Perters, Venders 

and Bearers which was dispesed •f fer issuance •f direction 

to the Uni•n •f India, Bailway Administratien fer peX11anent 

altse~ti•n 9y Indian Bailway as .Bailway P•rcel Perter en 

re9ula.r Jtasis. ~ c•nsidemti•n •f the facts and circ\.ms­

tances •f the ease, the H•n'Jtle Supre•e C•urt issued the 

f •llow1n1 aa•n1st other dii"ecti•ns :-

' 

•4) The Units •f Railway Adllinist.ratien are n•t 
.. required t• alta•l."P •n per-anent ltasis such ef 

the centraot la~eur Railway Parcel Perters 
(Petiti•ners) wh• are n•t feund aedically fit 
fer such .. pl.,aent. 
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5) That the altsorpti•n •f the petitieners in the 
writ petiti•ns on a re9ular and pemanent ltasis 
11y the Paailway Adninistration as .Railway Parcel 
Perters dees not disaltle the Railway Adllinis­
tratien fraa utilisin9 their services fer any 
othe.r manual werk of the .Ba ilway dependin9 
upon 1 ts needs." 

3. The case •f the applicant fer aesorpti•n •n 

pemanent ltasis was c•nsidered ltut he was net found 

aedically fit fer enpleyment as Railway Parcel Perter. 

Initially certain ar1ments were advanced aitout the 

. c•r.rectness ef •edical test ltut t•day counsel fer applicant 

has s\Wmitted tbat theu9h the applicant was n•t feund fit 

under C-I cate90.ry ltut the Hallway Aaninistrati•n sb•ulci 

bave censider the applicant's case fer any ether cate9ory 

ltelew C-I for the purpese •f utilisin9 his services fer 
~~-~~L-

'r-" ..... ~.Je~her manual w•rk depending uponLview 9£ the 
~I.. \~:t-

J... 9iven lty the Hen 'hlo Supreme Ceurt. It is alle9ed in the 

O.A. that S/Sri Kailash S/0 Maikoo Lal, Schan Lal sen of 

Nank•o and Flam As.rey son of sa rj oo ef Parcel Perte rs / 

workin!J at LucknGW and Dukhe>o son of Gaya Flam and Baau lal 

Son of Gayaram, Pa.reel Perters workin9 at VaJ.'aiasi Hallway 

Station were categorised C-I ltelew and have lteen en9a9ed 

whereas the applicant has lteen discriJDina'Wd without any 

ltasis. It is sultmitted Jty the counsel for applicant that 

Railway Aaninistratien lte dimcted t• consider if the 

applicant can lie medically cate9erised llelew C-l fer the 

purpese ef decidin9 whether he can lie en1a1ed Jay the 

Railway Adainistrati•n fer any ether •anual werk dependin9 

upen the needs lly the Railway Adllinistrati•n. 

~. In view •f the alteve discussions. the O.A. is 

dispesed ef finally with direction to the Railway Adminis­

tration to arnin9e fer a fresh •edical ex.•inati•n fo.r 
• 

dete.tmination ef his f i 'blent for any ether suitaltle post 

ltelew C-I aedical cate9oiy within a peried ef four ••ntbs 

fr• the date •f receipt ef a cepy ef this erde r. 

No •rder as to costs. 

~-· 
A.M. ~ v.c. 

6Sthana/ 
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